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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

WEDNESDAY ,THE TWENTY FIFTH DAY OF SEPTETVIBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 26548 OF 2024

Between:

AND

1

2

Mohd lzhaar Gulshan, S/o Mohd lshtiaque Gulshani, Aged about 17 yeats
(lilinor), Occupation- Student, R/o.H.no-l 14-130, Sri Venkateswara colony,
Road no. 01, Saroornagar, Hyderabad, Telangana- 500035. Rep.by his father
Mohd lshtiaque Gulshani, S/o Late M.l. Gulshan 

...'ET'T'ONER

The State of Telangana, Rep by its Principal Secretary, Higher Education
Department Secretariat Buldings, Hyderabad
Kaioji Narayana Rao University of H-ealth Sciences, Rep. by its Vice
Chancellor, Nizampura Warangal, Telangana State.
The National Testihg Agency, Through its chairperson First Floor NSICMDBP
Building, Okhla lndustriel Estate New Delhi-1 10020 

...RES'ONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a Writ, Order or Direction, more particularly one in the nature of

writ of tvlandamus or any other writ, declaring the action of the Respondents in

not considering the petitioner representatio n Dt.O4lO9l2024 and not consider to

choose B and c category by reopen the online portal/website is being illegal,

arbitrary and violative of personal liberty under Article 21 of the constitution of

lndia and consequently direct the respondents to consider the petitioner

representation Dt.O4lOgt2O24 and allow the petitioner to choose 'B' and 'C'

Category by reopen the online portal/website



lA NO: 1 OF 2024

Petition undr:r section '1 5'1 cpc praying that in ttre c rcl mstances stated
in the affidavit firec in support of the petition, the High (.;orr m,ry be pleased to
direct the respondr:nts to consider the petitioner repre,.entirtio I dt. O4tOgt2O24
and allow the petirioner to choose 'B' and 'c' categoi-y b', re,open the online
porta l/website

Counsel for the Per:itioner: Ms. DHANA LAKSHMI TALLl,pAl_EM

Counsel for the Re:;pondent No.1: SRI K. SHANTHAN R/\O,
AGP FOR HIGHER EDJC,ATION

Counsel for the Respondent No.2: SRI A. PRABHAKAR RA(), S,C

Counsel for the Respondent No.3: Ms. ANDE VISHALA ItEp
SRI GADI PRAVEEN KUM,AR,
DY. SOLICITOR GI:NE?AI.. OF INDIA

The Court made th€ following: ORDER



THE HON'BLE THE CHIEF IUSTICE AIOK HE

AND

THE HO LE SRI STI RAOII] CE I.SRE

Writ Pctition No.26548 of 2024

O RDER' fl- r,l e Hor'bh the Cbizf futice Akk Aradbe)

Ms. T.Dhanalakshmi, leatned corursel for the petitioner.

Mr. I(Shanthan Rao, Iearned Assistant Government

Pleadet for Higher Education Department appears for

respondent No.1.

Mr. A. Prabhakar Rao, Iearned Standing Counsel fot

IGloji Narayana Rao University of Health Sciences (heteinafter

referred to as 'the University) appears fot respondent No.2'

Ms Ande Vishala, learned counsel reptesenting Mr. Gadi

Praveen I(umar, learned Deputy Solicitor Genetal of India

appears for respondent No.3.

2. With *re consent of the parties, the matter is heard

finally.



3. In this srir petition, the petitioner inter a/i,. har. pr ayed for

the following r elief:

"For tlre reasons slrted in the acconrparyirrg

affidavit, it is hereby prayed that this Cour:t mu y t,e

pleased to issue a Writ, Order or Directir. n. rnore

particr.rlz tly one in the nature of !7rit of Mrtndu.mus

or any other \)7rit, declaring the action of tL e

Responctents in not considering the pretiu.rnt,r

representatron Dt.04.09.2024 and not consir-lerir g t,>

choose B' and 'C' Category by reopen tb: orrlin:

portal/uebsite is being illegal, arbitrary and rirtl r.tiv:

of personal liberry under Article 21 of th,:

Constitution of India and consequentiy drrect th,:

respondcnts to consider the p,:titi, >ne r

represen.ation Dt.04.09.2024 and allc,w rhr:

petitioner to choose 'B' and .C, Catel:pry b,,

reopeninq thc online portai/website and prr.ss r ucl L

othct orcler or orders as this Court may deer:r fit an< I

proper ir the interest of justicc and proper under th, :

circumstr'nce s of the case."

4. Learned counsel for the petitioner sr.Lbmrtte d that

inadvettently the petitioner could not register ior ad; nission
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under maflagement quota 'B' and'C' category. Therefore, the

University is not permitting the petitioner to seek admission

under Management Quota for 'B' and 'C' categoty' He further

submitted that the petitioner be granted liberty to submit a

representation to the University and the University be directed

to decide the said reptesentation in a time bound manner'

5 Learned Standing Counsel for the University submitted

that the last date of registratio n was 23-08.2024 and thereafter,

merit list has been prepared, which shall be published at the

time of indicating the web options. However, it is fairly

submitted by him that in case the petitioner submits a

representation, the same shall be dealt with by the University rn

accordance with law.

6. In view of the aforesaid submission and in the peculiar

facts of the case, the \Writ Petition is disposed of with liberty to

the petitioner to submit a representatibn before the University

with regard to his grievance. Needless to state that in case such
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a representaton is made, the University shall lec Ce the same

within a peric,d of two (2) days thereafter. It i-,, ma,le cleat that

this Court ha; not expressed any opinion on the r,rerits of the

M.iscellaneous applications, if any penclng, shall stand

closed. Ther,: shall be no order as to costs.

mattef.
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SD/.MOHD, IS AIL
,\SSISTANT REGIS

SI:CTION O ICER
To,

1. Th_e Principirl Secretary, Higher Education Department llec,etariat Buldings,
T.S.,Hyderat>ad

2. The Vice Ch ancellor,_ Kaloji Narayana.Rao Universit,r of lee lth Sciences,
Nizampura Vy'arangal, Telangand State.

3. The Nationa Testing Agency, Through its chairpers:rn F.st :loor NSICMDBP
Building, Oklrla lndustriel Estate New Delhi-.1 10020

4. One CC to l/s DHANA^LAKSHMt TALLAPALEM, t,dvo;ak: [OpUC]5. One CC to SRl. A. PRABHAKAR RAO. SC tOpUCt
6. Two CCs to GP FOR HIGHER EDUCATTON ,Hiqh'l)ouri fo, the State of

Telangana a: Hyderabad [OUT]7. One CC to SRl. GADI PRAVEEN KUMAR, Dy SOL tCtTf,R GENERAL OF
TNDTAIOPUC I

B. Two CD Copies

,&,



HIGH COUFIT

DATED:25 t09t2024

ORDER

WP.No.2654{t of 2024
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DISPOSING oF THE WRIT PETITION
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